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1992-93

Profit/(— ) Loss 

1993-94 1994-95

24. Union (-)456.64 (-)641.00 N.A.
25. New Central (-(316.71 (-)1124.90 (-) 1525.49
26. Nuddia 0.30 0.23 N.A.
27. Prabartak 15.43 (->27.41 3.12
28. Shree Gaurishankar 27.73 3.23 (-)174.10
29. Nastern (-)57.72 (-)25.07 H5.51
30. Impiri (")5.48 34.73 N.A.
31. Premchand N.A. N.A. N.A.
32. Titagarh N.A. N.A. N.A
33. Northbrook 0.02 (-)109.86 N.A.
34. Baranagori N.A. N.A. N.A.
35 Victoria N.A. N.A. N.A.
36 Samniggar N.A. N.A. N.A.
37. Shree Hanuman (-J44.04 (-) 14.53 1.61

*N.A. = Not available.

Shortage of Coal

3678. SHRI MOHAN RAWALE :
SHRI KRISHAN LAL SHARMA :

Will the Minister of COAL be pleased to state :
(a) the estimated availability of coal from public sector 

companies during the current financial year;
(b) the extent to which this is likely to fall short of 

the demand during the same period; and
(c) the measures being taken to meet the enhanced 

coal demand in the country9
THE MINISTER OF STATE OF THE MINISTRY OF 

COAL (SHRIMATI KANTI SINGH) : (a) The estimated 
availability of coal from public sector coal companies during 
the year 1996-97 is 284.20 million tonnes.

(b) The Planning Commission has estimated that the 
gap between demand and domestic availability of coal 
during 1996-97 is likely to be 34.35 million tonnes.

(c) Measures being taken to augment indigenous 
production of coal include the following :

(i) Opening up of new mines and increasing effi­
ciency and productivity of existing mines by modernisation, 
application of new technologies and ensuring timely 
availability of inputs and infrastructural facilities.

(ii) Partial de-regulation of coal prices is likely to 
improve internal resource generation of coal companies 
which will enable new projects to be taken up. It will also 
improve the financial viability of new mining projects.

(iii) The capital base of Coal India Limited has been 
restructured to enable it to raise additional financial 
resources from the capital markets, which are required 
to add new coal production capacity.

(iv) Steps are being taken in co-ordination with the 
Railways to remove the transportation bottlenecks in such 
coalfied areas which have the potential for enhanced 
production.

(v) Steps are being taken to remove the bottlenecks 
in land acquisition.

(vi) Private sector companies engaged in the produc- 
tion of iron and steel, cement and generation of power have 
been permitted to take up coal mining for captive consump­
tion. This is expected to increase domestic coal production

F inancia l A ss is tance to States by L.I.C.

3679. SHRI N.S.V. CHITTHAN .
SHRI E AHAMED :

Will the Minister of FINANCE be pleased to state :
(a) the amount of financial assistance provided by the 

Life Insurance Corporation to each of the States, with 
particular reference to Tamil Nadu and Kerala for its 
various schemes during each oj the last three years and 
in the current year so far. scherne-wise;

(b) whether any new scheme has been launched in 
Tamil Nadu and Kerala in the recent past;

(c) if so, the details thereof;
(d) the criteria followed for providing financial assis­

tance to States by LIC; and
(e) the details of the requests for getting financial 

assistance by States pending with the L.I.C. at present, 
State-wise and the time by which a decision is likely to 
be taken thereon9

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) The requisite information in respect 
of years between 1993-94 to 1995-96 is given in 
statements I to IV.

(b) to (d) LIC advances loans to various States 
including Tamil Nadu and Kerala for socially oriented 
schemes as per the allocation made by the Planning 
Commission, keeping in view the provisions of Section 
27(A) of the Insurance Act, 1938 as applicable to LIC & 
as per the parameters set out by the investment 
Committee constituted by the Corporation.

(e) LIC has received from the Planning Commission 
the state-wise allocation of LIC loans to various agencies 
for the current financial year. After obtaining approval of 
the Investment Committee, the loans will be sanctioned/ 
disbursed subject to compliance of norms/requirements by 
the concerned agencies.


